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2006

April 03 � SEBI drafted a model Listing Agreement for companies seeking

permission under Rule 5 (i) of the Indian Depository Receipts (IDRs)

Rules.

April 03 � A new Chapter VI A containing the Guidelines to be followed by

an issuer for coming out with an IDR issue added in the SEBI DIP

Guidelines, 2000.

April 04 � Initial issue expenses rationalised and guidelines issued to introduce

uniform practices for dividend distribution procedure by mutual

funds and for development of mutual fund industry.

April 05 � Cumulative debt investment limits of USD 2 billion and USD 1.5

billion for FII/sub-account in Government securities and corporate

debt respectively were allocated as USD 1.75 billion in G-sec/T-Bills

and USD 1.35 billion for 100 per cent debt. For general 70:30 FIIs/

sub-accounts the allocation to be USD 0.25 billion in G-sec/T-Bills

and USD 0.15 billion in corporate debt.

April 13 � Clause 40A and Clause 35 of Equity Listing Agreement amended

to ensure availability of floating stock of a listed company on a

continuous basis and to bring about greater transparency in respect

of disclosure of shareholding pattern of companies.

April 21 � Guidelines about dividend distribution procedure of mutual funds

clarified.

April 21 � Guidelines on valuation of gold in Gold Exchange Traded Funds

issued. NAV of units under the scheme to be calculated on the

basis of market or fair value of scheme’s investments along with

the current assets (deducting current liabilities and provisions)

divided by number of outstanding units under the scheme on the

valuation date.

April 24 � SEBI (Disclosure and Investor Protection) Guidelines, 2000 amended

to provide for inclusion of clauses regarding grading of IPOs.

May 08 � SEBI (Disclosure and Investor Protection) Guidelines, 2000 amended

to introduce an additional mode for listed companies to raise funds

from domestic market in the form of Qualified Institutions’

Placement.

May 22 � SEBI (Mutual Fund) Regulations, 1996 amended directing close-

ended schemes not to charge entry load. Further, initial expenses

of launching a close-ended scheme not to exceed six per cent of

initial resources raised under that scheme.

June 16 � Risk arrays to be updated intra-day in the cash market similar to

the derivatives market to ensure market safety and to further align

Contd.
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Contd.

the risk management framework across the cash and derivative

markets. Applicable VaR margin rates to be updated at least five

times in a day.

June 26 � Validity period of the certificate of FIIs and subsequent renewals

reduced to three years. FIIs allowed to invest in security receipts

but not on behalf of sub-accounts. Fees for FIIs/sub-account

registration revised.

June 28 � Clause inserted by portfolio managers stating that the decision of

portfolio manager is final and can never be called in question or be

open to review at any time during the currency of the agreement

or at any time thereafter, in the disclosure documents/agreements/

Power of Attorney with clients modified.

June 30 � An Undertaking/Certification from the trustees of the AMC

introduced for new scheme offer document.

July 05 � SEBI (Portfolio Manager) Regulations, 1993 amended for inserting

a clause relating to the appointment of a custodian. These

Regulations will not be applicable for portfolio managers with total

assets under management less than Rs. 500 crore or who perform

only advisory functions.

July 13 � Permanent Account Number (PAN) was made mandatory for all

the entities/persons who are transacting in the cash market with

effect from October 1, 2006 to further strengthen the Know Your

Client norms.

July 20 � Formats of Monthly Cumulative Report and Annual Statistical

Report submitted by mutual funds revised to incorporate data on

unit capital.

July 20 � Certain operational issues with reference to the mandatory

requirement of PAN were clarified. All entities registered with SEBI

and having some difficulty in producing PAN card at the time of

opening of Beneficiary Owner (BO) account were permitted to open

BO account without producing the PAN card and the deadline for

obtaining the PAN card was extended up to September 30, 2006.

August 02 � Aggregate ceiling to invest in ADRs/GDRs/foreign securities issued

by Indian companies, equity of overseas companies listed on

recognised stock exchanges, overseas and rated debt securities, by

mutual funds raised from USD one billion to USD two billion with

a sub-ceiling for individual mutual fund at 10 per cent of the net

assets managed by it as on March 31 of the relevant year, subject

to a maximum of USD 100 million per mutual fund.

August 03 � Disclosure that the scheme offered is “oriented towards protection

of capital” and “not with guaranteed returns” made mandatory for
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mutual funds in the offer document, Key Information

Memorandum and in the advertisement in case of Capital Protection

Oriented Scheme. Filing fees revised and made applicable to those

schemes whose offer documents filed with SEBI on or after August

3, 2006.

August 21 � SEBI (Foreign Institutional Investor) Regulations amended to include

insurance and reinsurance company, international or multilateral

organisation, foreign governmental agency and foreign central bank

in the eligible criteria.

September 07 � Merchant bankers acting as portfolio managers immediately before

the commencement of SEBI (Portfolio Managers) (Second

Amendment) Regulations, 2006, allowed to continue to do so for a

period of six months from such commencement or if the application

for registration has been made under these regulations within the

said period of six months, till the disposal of such application. Fee

structure for registration as portfolio manager revised.

September 15 � The investment limit of USD 500 million by FIIs in Upper Tier II

instruments should be allocated as USD 390 million in 100 per

cent debt and USD 110 million in general 70:30 FIIs/sub accounts.

September 22 � Procedure for re-introduction of derivative contracts and modified

position limits revised.

September 25 � SEBI (Stock Brokers and Sub-brokers) Regulations, 1992 amended

- Schedule III-A inserted and Schedule IV amended.

September 26 � Operational issues related to the mandatory requirement of PAN

clarified. Last date for adhering to the same extended up to

December 31, 2006.

September 28 � Guidelines for uniform cut-off timings for applicability of Net Asset

Value (NAV) of mutual fund schemes/plans issued.

September 28 � Stock exchanges instructed to report all instances of hanging/

slowdown/breakdown of computer systems to the Standing

Committee for Computerised Trading System. In case the stoppage

is for more than five minutes, the stock exchanges directed to

explain and report the incident to SEBI, as well as the remedial

measures taken and also to issue a press release for the same.

October 11 � Guidelines for the uniform cut-off timings for applicability of NAV

of mutual fund schemes/plans modified.

October 16 � SEBI (Disclosure and Investor Protection) Guidelines amended to

adopt the policy of lock-in on pre-IPO shares held by Venture

Capital Funds and Foreign Venture Capital lnvestors, before Initial

Public Offering (IPO).
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October 18 � Guidelines issued that no key personnel of a mutual fund shall be

on the board of AMC/Investment Manager/Investment Advisor/

Investment Company of a venture capital fund.

October 18 � SEBI (DIP) Guidelines amended to regulate pre-issue publicity by

companies proposing to make a public or rights issue.

October 27 � Facility of opening a limited purpose BO account by NRI/PIOs/

foreign nationals without PAN withdrawn.

October 31 � SEBI (Custodian of Securities) Regulations, 1996 amended to provide

for periodic renewal of registration.

November 13 � Securities Contracts (Regulation) (Manner of Increasing and

Maintaining Public Shareholding in Recognised Stock Exchanges)

2006 notified.

November 20 � Mutual funds directed to dispatch the statement of accounts to the

unit holders under SIP/STP/SWP once every quarter within 10

working days of the end of the respective quarter. First statement

of accounts to be issued within 10 working days of the initial

investment. Mutual funds directed to provide the statement of

accounts to those unit holders also who have not transacted during

the last six months prior to the date of generation of statement of

accounts.

November 30 � SEBI permitted portfolio managers to manage portfolios of SEBI

registered FIIs and sub-accounts.

December 11 � DPs directed to submit tariff/charge structure to respective

depositories, every year latest by April 30 and also to inform the

depository about change in tariff/charge structure as and when they

are affected.

December 12 � SEBI decided to create a unified platform for trading of corporate

bonds in three phases. Bombay Stock Exchange directed to set up

and maintain a corporate bond reporting platform.

December 14 � After reviewing the utilisation versus allocation, the earlier

mentioned investment limits allocated to 100 per cent debt and

70:30 FIIs/sub-accounts in debt securities revised.

December 14 � Clause 24 of comprehensive IPF/CPF guidelines clarified.

December 18 � All the Stock Exchanges/registered Stock Brokers/registered Sub-

brokers/listed Companies/Depositories/registered Depository

Participants advised to designate an e-mail ID of the grievance

redressal division/compliance officer exclusively for investor

complaints.

December 20 � Methodology for valuation of gold held by Gold Exchange Traded

Fund scheme revised.

Contd.

CHRONOLOGY OF MAJOR INITIATIVES BY SEBI

Date Announcements



xviii

CHRONOLOGY OF MAJOR INITIATIVES BY SEBI

Date Announcements

December 21 � Directions issued that neither AMC nor directors (including

independent directors), officers or employee of an AMC, nor an

appointed trustee of a mutual fund are eligible to be appointed as

a trustee of any mutual fund.

December 22 � Foreign investment up to 49 per cent allowed in infrastructure

companies with a separate foreign direct investment cap of 26 per

cent and foreign institutional investment cap of 23 per cent.

Investment in respect of recognised stock exchange subject to a

limit of five per cent shareholding by any person, directly or

indirectly as prescribed under SC(R) (Manner of Increasing and

Maintaining Public Shareholding in Recognised Stock Exchanges)

Regulations, 2006.

2007

January 04 � Mutual funds permitted to invest in ADRs/GDRs/foreign securities

within the overall limit of USD 3 billion along with a sub-ceiling of

10 per cent of the net assets managed for individual mutual funds

as on March 31 of each relevant year and subject to a maximum

of USD 150 million per mutual fund.

January 08 � SEBI (Foreign Institutional Investors) Regulations, 1995 amended

to revoke the ‘deemed FIIs’ provision.

January 19 � Limit of FII investment in debt securities was further enhanced to

USD 2.6 billion. Incremental limit of USD 0.6 billion was added to

the existing headroom of USD 55 million available for investment

by 100 per cent debt FII in Government Securities/T- Bills.

January 22 � All registered entities viz. Merchant Bankers, Registrars to an Issue/

Share Transfer Agents, Debenture Trustees, Bankers to an Issue and

Underwriters advised to designate an e-mail ID exclusively for

investor complaints.

February 13 � Safeguards to address the concerns of investors on the transfer of

securities in dematerialised mode issued.

February 22 � Mutual funds directed to provide an additional report on overseas

investment in ADRs/GDRs/foreign securities and overseas Exchange

Traded Funds.

March 01 � National Stock Exchange was directed to set up and maintain a

reporting platform for corporate bonds.

March 20 � Provision of continuous disclosures made by issuers who have listed

their debt securities and not their equity shares rationalised.

Submission of un-audited financial results with a limited review by

listed companies reviewed. Model Listing Agreement for debentures

modified.


